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Legislation for Farm Workers

3937. SHRI B. V. DESAI: Will the
Minister of LABOUR be pleased to
state:

(a2) whether it is a fact that State
Government differ sharply on the ques-
tion of Central legislation for farm wor-
kers;

(b) if so, whether the question of
enacting the Central law has been under
the study for a long time now with the
Union Government;

(c) if so, whether the response receiv-
ed from the State Government show that
not all of them are agreed on the advi-
sability on Central legislation;

(d) if so, what are the main reasons
for their rejection and whether Govern-
ment has decided to appoint a working
group to go into the whole matter before
any Central Jegislation js taken; and

(e) if so, by what time this group is
likely to submit its recommendations to
the Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
DHARMAVIR): (a) Yes, Sir.

(b) Yes, since July 1980, when the
proposal was approved by the Central
Standing Committee on Rural Unorga-
nised Labour.

(¢) Yes, Sir.

(d) Difficulties. in the implementation
of a uniform legislation have been ex-
pressed because  diverity of conditions
from State to State and even within the
State. The Labour Minister’s Conference
recommended in depth study by a work-
ing Group.

(e) The Working Group has already
considered the matter and a final view
htas yet to be taken by Government.





